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THE DEPUTY CHAIRMAN : I 
have got only 13 minutes for six 
people. The names are listed here. 
They are : Ms. Gurudas Das Gupta, 
Mr. Jagjit Singh Aurora, Dr. Nagen 
Saikia, Prof. Sourendra 
Bhattacharjee, Mr. Ram Awadhesh 
Singh and Mr. Chitta Basu. Now 
you decide who wants to speak 
because we have to abide by the 
time. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI M. 
M. JACOB) Madam, the same 
Punjab issue is coming up in another 
Bill. That is why you suggested 
yesterday that it can be divided into 
two parts, and some Members can 
speak on the other half. 

THE DEPUTY CHAIRMAN : 
Exactly. We have six names and 13 
minutes. We are having a two-hour 
discussion on another Bill on Punjab 
issue. 

SHRI GURUDAS DAS GUPTA 
(West Bengal) : Madam, may I 
submit that yesterday you had allotted 
two hours for the discussion ? 
Unfortunately, you were not here but 
the Chair had allowed the discussion 
to continue much more than that... 

THE DEPUTY CHAIRMAN : 
Ne, no. 

SHRI GURUDAS DAS GUPTA 
: Madam, let me finish. And the 
people representing the party had 
taken time much more than allotted 
to them. Yesterday the Chair had not 
been enforcing the discipline as 

j you seem to be enforcing at the 
moment. Therefore, if you ask us 
not to speak, well, I cannot speak.. 

THE DEPUTY CHAIRMAN : 
No, no. I am not saying that. 

SHRI H. HANUMANTHAPPA 
(Karnataka) : Chair did not allow. 
But the Members forced themselves 
by interruptions. And I am sorry , 
Mr. Gurudas Das Gupta is coming 
with such a charge against the Chair. 
I am so sorry. Every time tbe Chair 
wants to discipline. But it is ihe 
Members who violate it.  Why do 
you forget it ? 

SHRI GURUDAS DAS GUPTA 
: Madam, I am not charging the 
Chair. I am only praising the Chair. 
I am olny reminding you that since 
he had been in a relaxing mood, I do 
not know why you are taking to 
such a strong measure. 

THE DEPUTY CHAIRMAN : No, 
no. I am not taking to a strong thing, I 
hardly ever do that. I allow the 
Members to speak.   It is their right to 
speak.   But sometimes we have to 
abide by time.   And Chair has to 
abide by certain rules and you have to 
abide by certain rules. What I am 
suggesting js that there are six people 
and 13 minutes are there and it is 
much better that you decide that three 
of you speak this time and three of 
you speak on the other discussion 
which is coming on Punjab so that all 
of you can have a meaningful    
discussion.    Yours is only 13 
minutes.    And Mr. Aladi Aruna, you 
have got only      three minutes. Ia 
have called your name and you were 
not here.   There are only three 
minutes. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM (Tamil Nadu) 
How can it be ? 

THE DEPUTY CHAIRMAN : I 
cannot help it. It is your party's 
time. 
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SHRI    ALADI     ARUNA  alias V.    
ARUNACHALAM :    Madam, I strongly 
oppose the   further   imposition of the     
President's   Rule in Punjab for another 
six months  under article  356  of the  
Constitution. It is needless to explain to 
this   House how article 356 is abused  by 
this Government.     So, it is one more 
black chapter in the history of our 
Parliament that we are imposing the 
President's rule in Punjab.   Madam, the 
crucial point for the consideration of this 
House is that while most of the Members 
from the Opposition are demanding 
restoration of popular    Government    in    
Punjab, but on behalf of the Treasury   
benches this demand is being strongly 
opposed by saying that there is no oppor-
tunity to create a stable    Government.   
Is there    any   provision in our 
Constitution    which    provides for not 
holding    elections    if the assessment of 
the Governor is to the effect  that  there  is  
no  possibility of forming a stable    
Government. Madam, the Governor has 
stated that the situation is very    ripe to 
hold the Panchayat elections.  If the 
situation    is very   comfortable to hold 
Panchayat    elections, what is the 
difficulty in holding elections to the State  
Legislature ?   More than that,   Governor 
Ray has stated on March 20 in Amritsar   
that    Parliamentary poll will be held in 
Punjab along with the other   States in the 
country. He has stated that there is an 
opportunity to hold Parliamentary   
elections in the State.   So, we c?n  
conduct  Parliament   elections, we can 
conduct Panchayat elections' in Punjab, 
but not elections to the State   Legislature.   
It is a peculiar argument advanced by   
the Treasury Benches. 

Then, aother controversial issue is 
the Aannadpur Sahib Resolution, where 
it is a matter of dispute whether the 
Resolution is against the national unity 
of the country. But 

it is quite obvious to say that the 
Government has accepted the in-
terpretation of the Anandpur Sahib 
Resolution. That is why it was referred 
to the Sarkaria Commission, number 
one. Number two, another important 
point for the consideration of this House 
is that during the freedom struggle, the 
Congress Party assured the nation that it 
would frame the Constitution of a true 
federal character and it is in the Alipore 
Congress Resolution which was passed 
to that effect. So, my point is whether 
the Anandpur Sahib Resolution is in 
consonance with the latter and spirit of 
the Resolution passed by the Congress 
during the freedom struggle. 

SHRI    M. M.    JACOB : Are 
you supporting the Anandpur Sahib 
Resolution ? 

SHRI   ALADI   ARUNA alias V.   
ARUNACHALAM : That is a different 
issue. What they are advocating now is 
what was  advocated by you, and 
supported by you during the freedom 
struggle.   I am not against the   
Resolution.   I am free and    frank and  
fearaless  in  my opinion.   I am not 
against the Resolution. When you 
adovcated true federalism,    when you    
advocated some  power   only  to   the  
Centre and rest of the power to the States, 
nobody doubted your integrity, nobody 
raised the voice by saying that you are 
against the national   unity. But when 
other    political   agency comes with a 
proposal of true federal character   for   
this   country,   you simply dub that 
agency by saying that it is anti-national,  
it is against the unity of the country,ti is 
against the    interests of the country.    
So, you  approach the     problem with per 
ly    interest, not with   national interests,     
that  is   my   allegation. Therefore,   I 
appeal to   the      Cir that  first  the  
Government     must come forward to 
hold   elections to-the State Legislature. 
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Madam, what do we see during the 
freedom struggle ? After the last 
movement, after the Quit India 
movement, the Congress Party took 
steps to isolate the Muslims. What I find 
now is that we are creating communal 
hatred against the Sikhs. That is why 
unfortunately the United States 
Congress has discussed about the human 
rights violation in Punjab in their Cong-
ress. So, the credibility and image of this 
country has been undermined at the 
international level. You < cannot allow 
such things to happen in the future. 
Otherwise the fair name of this country 
will be seriously damaged. Therefore, I 
appeal to the Governmeni, whatever 
your package, it has not given fruitful 
results. Why have you not come forward 
with political findings, to find solution 
politically ? 

You are giving so mam packages 
and deals to de-accelerate the situation 
but it has not given the results only 
because so far you have not given any 
political solution. I appeal to the 
Grvernment, firstly, that there must be 
elections for restoration of a popular 
Government in the State, and secondly, 
the Government must come forward 
with a political proposal to ease the 
situation. With these words, I conclude. 

SHRI VISHWA BANDHU 
GUPTA (Delhi) : Madam, the latest 
initiative of the Government and the 
steps like release of Jodhpur detenus, 
lifting of restrictions on foreigners' visit 
to Punjab, and withdrawal of 
Government's special powers under the 
National Security Act and how they 
will help in the strategy for normalising 
the political process in the State, have 
been mentioned by the hon. Minister. 
Though the first set of measures has 
received general approval, some of the 
subsequent developments, frankly, 
have puzzled some of the paople of  
different      shades   of  opinion. 

The foremost question is, what next ? 
We would like to know what other 
measures the Government is going to 
take to solve the situation as it stands 
today, which is a complex situation. 

However, one of the questions on 
the problem, which we have to address 
ourselves and answer, is the persistent 
comment made that it itself created, 
through a series of manoeuvres, 
dissensions in the Akali ranks, through 
which it can maintain its hold on the 
Punjab situation. One may argue that 
Akali leaders are notorious for their in-
fighting and disunity at all times and 
even in the face of this crisis. However, 
that by itself cannot be the total answer. 
If it is that the Government will have to 
prove it to the satisfaction of all, 
including the most reasonable and 
moderate construe live sections of our 
society, some contrary actions have 
been taken by various political parties. 
It is here that I would like to mention 
what my hon. friends from the other 
side have again and again said about 
the Anandpur Sahib Resolution. Even 
today, there is no clear stand taken by 
the opposition political parties on 
where they stand with regard to the 
Anandpur Sahib Resolution. They talk 
about it but they have not enunciated 
any specific clear-cut position with re-
gard to their stand as far as this is 
concerned. I need not elaborate on 
many other issues about campaign 
against the militants or the terrorists, 
the allegation of counter-terriorism, the 
people's cooperation or non-
cooperation with the authorities in the 
countryside. One point that I would like 
to say is, I think the press has, by and 
large taken the most sympathetic view 
of the Government's predicament in 
Punjab. It has genuinely tried to 
understand and has been willing to play 
a constructive role in helping to solve 
the problem and come with a solution 
on the most vexatious 
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issue which has distorted the func-
tioning and smooth progress not only of 
the State but of the whole country, with 
its tragedies and its triumphs. It is in the 
light of this background that I propose 
to the Government that a fresh intensive 
media offensive, should be made by the 
Government. Political parties as well as 
voluntary agencies could educate the 
people of the State to face terrorism in 
the State. I do not see how in the 
present situation, there is any other 
solution to Punjab problem except to 
extend the continuance in force of the 
Proclamation in this regard for another 
period of six months. I, therefore, 
recommend to the Government and to 
the House that this be extended for 
another six months. Thank you. 

THE DEPUTY CHAIRMAN : Mr. 
Gurudas Das Gupta. I request that 
please confine yourself to five minute. 

SHRl GURUDAS DAS GUPTA : 
Madam, there could not have been a 
better occasion as it is today for having 
a discussion on Punjab, because I 
would like to inform the House that 
today thousands of people from Punjab 
have arrived in the city of Delhi and 
they are courting arrest, protesting 
against the Government's policy of 
inaction and, at the same time, 
demanding initiative from the 
Government for an early political 
settlement in Punjab. Madam, the 
Communists, while fighting terrorism 
more than anybody else on the soil of 
Punjab and while opposing downright 
the Anandpur Sahib Resolution because 
that is a piece of political document 
which seeks to weaken the national 
unity of the country, are extremely 
critical of the way the Prime Minister, 
Mr. Rajiv Gandhi, is handling the 
Punjab   issue. 

We believe this is a policy of 
inaction. This is a policy which seeks to 
compromise with a section 

wich is having links with the terrorists. 
This is a policy which refuses to take 
the help of the people and build up 
people's response. This is a policy 
which refuses to punish the culprits who 
are responsible for the massacre in 
Delhi on the day after Mrs. Gandhi was 
murdered. This is a policy which 
refuses to expedite the trial of the 
Jodhpur detenus. I hope Mr. Buta Singh 
has not forgotten the name of Mr. 
Sajjan Kumar. Mr. Sajjan Kumar's 
name appears very much in the F.I.R., 
but no action has been taken as yet 
against him. The reason may be that he 
belongs to the party to which Mr. Buta 
Singh also belongs. 

Therefore, the extension of 
President's Rule has become a routine 
affair of a Government that has 
miserably failed. The extension of 
President's Rule, in my opinion, is a act 
of total cowardice because the 
Government is afraid of facing the 
terrorists with the people's help and 
people's initiative and not by relying on 
the military, paramilitary, poliee and 
other repressive organs of the State. 
Madam, the history of President's Rule 
in Punjab is a history of non-
performance and a history of seeking to 
keep Punjab boiling so that the heat 
generated in Punjab can help the ruling 
party to melt its ice in other parts of the 
country. Therefore, it is a question of 
getting political dividend out of the 
present   situation in Punjab. 

Mr. Chidambaram who was present 
yesterday delivered a learned lecture on 
why President's Rule should be 
continued in Punjab. His argument was 
that to have strong and Committe 
administration the President's Rule is to 
be continued. If, to have a committed 
administration, President's Rule is to be 
imposed, why don't you do the same 
thing in the case of Bihar and U.P. ?   
The point  is,  commit- 
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ment to what philosophy ? If it is a 
commitment for carrying out genuine 
pro-people policies and if it is a 
commitment for genuine social wel-
fare, I suppose the Government 
apparatus suffers from a lack of 
commitment   everywhere. 

Mr. Chidambaram yesterday 
pleaded for continuance of Presi-
dent's Rule because thai was neces-
sary so that the States and the Cen-
tre can work together. Precisely, that 
is the complaint of Mr. Buta Singh 
and his colleagues against the 
Opposition Governments. This can 
very well be the reason for dis-
mantling the Governments in West 
Bengal, Assam and other places. 
We have been told by the Minister 
of State that murder and terrorism 
have declined. But he argued for 
extension of President's Rule because 
he said that criminal activites have 
increased. If the menace of criminal 
activities can taken to be the reason 
for extension of President's Rule, 
what is Mr. Buta Singh's 
prescription for Delhi because Delhi 
has of late becam-; the happy hunt-
ing-ground for the criminals in the 
country ? Delhi is always called 'the 
den  of criminals'. 

In my opinion, dismissal of the 
Barnala Government and imposition 
of President's Rule in Punjab has 
been totally counter-productive 
because it has helped the extremist 
trend in Akali politics to grow and it 
has helped the middle-roaders to get 
isolated from the mainstream. If the 
statistics reveal any truth, according 
to the statistics the real truth is that 
violence in Punjab cannot be curbed 
by violating democratic principles. In 
these two years 3076 people were 
murdered. You had suspended 
Barnala because 76 people were 
murdered but in the last 9 months 
hundred people per month were 
killed by the terrorists—so, if 
statistics give you any sa- 

tisfaction, the truth is that democracy 
is the only weapon with which you 
can fight terrorism, not by relying 
on police. I plead with the Govern-
ment to take a definite stand, to 
come out of the shell of inaction and 
vacillation and seeking to com-
promise with that section who are 
harbouring links with terrorists. A 
Parliamentary Cabinet Sub-
Committee cannot ba the panacea, 
wo need an all-party meeting, we 
need national consensus, we need 
building up of peoples initiative in 
Punjab. Therefore, Madam, I plead 
with the Government for immediate 
implementation of the Longowal 
treaty. I believe some of our friends 
on this side of the House should also 
spell out their opinion. It is essential 
that the Government in Haryana 
cooperates to settle the problem in 
Punjab. The Government in 
Haryana must spell out its stand on 
Chandigarh and on some other 
issues. 

Madam, I believe that the killers 
of Sikhs in Delhi must be brought 
to book. I feel that there should not 
be any bargain with the people who 
are having links with the terrorists. I 
plead that popular squads should be 
set up in Punjab so that peoples 
resistance can be built up. 

Lastly, I want the Government 
to tell Mrs. Bhutto, the newly 
elected Prime Minister of Pakistan, 
that continued support by Pakistan 
to terrorists not only spoils the 
relationship between the two coun-
tries but, in my opinion, is non-
fulfilment of the promise that she 
had given before coming to power. 

SARDAR JAGJIT SINGH 
AURORA (Punjab) : Madam 
Deputy Chairman, I rise to oppose 
the Resolution for the continuation 
of President's rule for another six 
months in Punjab. In the last two 
years of President's rule the people 
of Punjab have been going through 
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bloodbaths  of     increasing  dimen-
sions.      Admittedly,   the   situation 
today is such that immediately a 
democratic system cannot come into 
being, but the prolongation of the 
President's   rule   for   another   six 
months is not likely to alter the 
existing unsatisfactory    situation, it 
may worsen it.   Even at the expense 
of being     criticised for  having a 
mind uninformed by facts and unen-
lightened by discussions by the hon. 
Minister of State in the Ministry of 
Home Affairs, who not so long ago 
displayed   his   masterly   knowledge 
and ability to correctly appreciate the 
situation in his own home State by 
getting his party a drubbing in the 
recent election, I have to state that his 
ability to assess the situation in 
Punjab suffers from a colonial 
mentality,     insensitive,     dogmatic 
and imperialistic.    No wonder, the 
Government at the Centre is now 
referred to as Delhi darbar, smug and 
lost in its own yojnas which look   
grand   on   paper   but   rarely work 
in practice.   To fight terrorism you 
have to  win the hearts and minds of 
the people and not just kill  terrorists.      
By  using  massive suppressive     
measures  against  the common man, 
you are not winning the battle of 
terrorism.    Fight the terrorists  by  
all  means,     but  do not commit 
atrocities against innocent people, do 
not publicly humiliate them and 
blame them for your own failures. 
The law-enforcing Instrument has to 
be fine-tuned   and made receptive 
and sensitive   to win the confidence 
of the people.   In this regard the   
Government  has totally failed either 
because of    incompetence or 
because politically it is not desirable.    
Bullying and brutalizing cannot mend 
or assuage hurt hearts and injured 
minds.    In fact, this is the main 
cause why the terrorists still continue 
to get new   entrants. 

While  introducing  the   Resolution, 
the Minister of State for Home 

Affairs said that now the majority of 
the terrorists were   criminals  or 404   
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anti-social elements like drug traffic-
ers, extortionists and so on. If it is 
so, is it right then to treat the poor 
villager so shabbily even when he 
is not involved ? There is a crying 
need to change the present policy at 
this stage. 

At this stage I may refer to a 
Shahid conference held at Umranan-
gal on 8th of May, day before 
yesterday, to coincide with the second 
death anniversary of Sardar Jivan 
Singh Umranangal's sori. It would be 
of interest to all of us to know what 
Sardar Umranangal advised the 
Government, keeping in mind that 
he has been opposing the terrorists 
with missionary zeal. He said that 
the Centre and the misguided youth 
should adopt a conciliatory approach. 
He alsb went on to say that unless the 
Centre is sincere, this problem will 
remain alive. Neither can the bullets 
of terrorists silence the democratic 
forces nor can State repression end 
terrorism. He also said that the 
Opposition parties should demand 
the release of Sardar Parkash Singh 
Badal. This conference was attended 
by Shri Devi Lal, Shri Ribeiro, Shri 
Agnivesh, Dr. Baldev Prakash and 
Sardar Surjeet Singh Barnala, among 
others. No one can blame Sardar 
Umranangal to be pro-terrorist. So I 
request the Government to take 
heed. 

Tbe honourable Member, Shri 
Hanspalji, has blamed the Akali 
leaders for not coming together and 
for laying down certain pre-condition 
before they are ready to come to the 
conference table. Most of these pre-
conditions are the same as initiated 
by the honourable Member, Shri 
Yashwant Sinha, on behalf of the 
Janata Dal party, and I totally 
endorse them. 

SHRI HARVENDRA SINGH 
HANSPAL (Punjab) : There is only 
one condition. Are you ready for 
that ? ... (Interruptions) 
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SARDAR JAGJIT S NGH 
AURORA : There are four conditions. .. 
{Interruptions)... You may please 
consult the text or, if you like, I can read 
it out now, There are four conditions.. 
.(Interruptions).. 

I am right in saying that a very good 
opportunity exists now to get the Akali 
leaders together, but the Government is 
keeping both Sardar rakash Singh 
Badal and Sardar Gurcharan Singh 
Tohra incarcerated, without any valid 
reason. 

Now that phase two of the deep-
seated conspiracy to destabilize the 
country has been started and, of course, 
it is unlikely to expect that Simranjit 
Singh Mann will be available for a long 
time, if at all, would it be wrong in 
thinking that deliberately circumstances 
have been created to prevent the Akali 
leaders from getting together at this 
crucial stage. There are also rumours —
wild or generated, I cannot say—that 
the Manjit Singh Sandhu faction of the 
All India Sikh students Federation 
together with the Damdami Taksal is 
being encouraged to form a new Akali 
Dal to oppose the existing one. Can it 
lead to a satisfactory solution of the 
Punjab problem ? 

Finally, if you are convinced that 
the Akali leaders are niether sincere in 
solving the Punjab problem nor are they 
capable of getting together, why not 
call their bluff ? Accept their demands 
or pre-conditions, and let the people see 
for themselves who is sincere and who 
is insincere. 

Unfortunately, the Cntral Go-
vernment's record on Punjab so far has 
been nothing but deplorable. The 
Government has very little, credibility 
left. Its sincerity is greatly in doubt. 
What adds to to  these doubts is the 
Governor's 

statement recently that President's rule 
cannot be lifted till after the general 
elections. 

Then we have to introduce pan-
chayat elections by stages: I suppose 
that will mean another six months. May 
I say that possibly a more realistic 
deduction from all this is that the 
Centre is not interested in solving this 
problem at this stage ? These cosmetic 
steps are being taken with an eye to the 
coming election. If the Government is 
really interested and the situation is 
well under control, not more than three 
months should be required to hold the 
State election and to re-establish a 
democratic government in the State. 

I end by reiterating that settling the 
Punjab problem even partially can take 
place only when we get rid of this 
dictatorial regime which has no regard 
for the suffering of innocent people and 
human, rights. I, therefore, oppose the 
present Resolution strongly, and It do 
hope and pray that the next general 
election will provide deliverance for 
Punjab. 

Thank You. 

DR. NAGAN SAIKIA (Assam) ; 
Madam Deputy Chairman, I would like 
to associate with Jaswant Singhji and 
other speakers who voiced against tht 
imposition of President's rule in 
Punjab.On previous occasions also I 
voiced on my own behalf and on behalf 
of my party, the A.G.P., against the 
imposition of President's rile in Punjab. 

In Punjab, time and again, Pre-
sident's rule is being extended. You 
cannot rule a State with bullets only. 
You cannot have a solution of the 
Punjab problem in this way, by 
extending President's rule one term 
after another. It should also be 
remembered that it was the ruling party 
at the Centre which created 
Bhindranwale in Punjab. Now it has 
boomeranged.   In other States. 
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also there are so many examples of. 
how even the Central Government 
is inciting some insurgencies in 
other States too, like Bodo. 

A popular government should be 
set up in Punjab through democratic 
means. That is the only way to have 
a solution to the Punjab problem. 
Therefore, I oppose the extension of 
President's rule in Punjab. 

SHRI DHARANIDHAR BA-
SUMATARI (Assam) : Madam, I 
want to sayjust one word. He talked 
about Assam. I strongly oppose it. 

 

THE DEPUTY CHAIRMAN : 
Please. I would request the hon. 
Members not to interrupt the Minis-
ter. The convention is when the 
Minister replies, you should not 
interrupt. It is a very humble request 
on the part of the Chair for the 
Members of this House. (Interrup-
tions). 

SHRI GURUDAS DAS GU-
PTA : Madam, it is absolutely un-
true. Nobody from . this side de-
manded President's rule in Tripura. 
We don't want President's rule. We 
want you to hold elections. 

SHRI PARVATHANENI UP-
ENDRA (Andhra Pradesh) : We 
wanted the Tripura Government to 
be pulled up arid the Home Minister 
should take up this matter. That is 
all we demanded. Nothing else. 

SHRI N. K. P. SALVE : They 
wanted the Government to be pulled 
out, Madam. 

. SHRI PARVATHANENI UPE-
NDRA : We said "pull up". Your 
party is there. 

THE DEPUTY CHAIRMAN : 
You decide whether it is "pulled 
up" or "pulled out" or "pulled in" or 
whatever it is- 

 

 

SHRI BUTA SINGH : The 
Home Mnister does not 
need your protection. 
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SHRI K. G. MAHESWARAPPA 
(Karnataka) : Mr. Nijalingappa said 
about Congress also. 
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SHRI GURUDAS DAS GUPTA 

: Why were you taking so long a time 
? Is it not this delay on your part 
which is making the situation in 
Punjab more difficult ? 

 

1.00 P.M. 

SHRI GURUDAS DAS GUPTA 
: Why are you taking so "much time 
?:.. {Interruption)-,.. Let him answer 
this. It is unusual, it is absolutely 
unusual on the part of the 
Government, Madam, to take so 
much time, to prolong it like this. 
You are only, contributing to terro-
rism ... (Interruptions) 
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SOME HON. MEMBERS: No., no. 
{Interruptions) 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM: He has uttered that. 
You go through the proceedings 
(Interruptions) 

SHRI     ANAND      SHARMA 
(Himachal    Pradesh)    :   No,     no. This is 
mischievous. This; should not be allowed. 
(Interruptions) 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM: You are quite ignorant 
of the proceedings of the Constituent 
Assembly debate. He has stated that if one 
wants, we allow... (Interruptions) He has 
stated that. Subsequently the Congress Party 
changed the view. That I know. 
(Interruptions) You are quite ignorant... I am 
sorry for your ignorance. 

SHRI N. K. P. SALVE : Madam, to, put 
Pt. Jawaharlal Nehru is the greatest 
sacrilege. Jawaharlal Nehru did not-I 
maintain, nbt,-l have gone through those 

debates very carefully —never talked of 
secession. The highest that he spoke was 
that there ought to be a State where the 
Sikhs. should be in the majority. And this 
concept is entirely different from that. 

SHRl BUTA SINGH: I will deal with 
that. 

SHRI N. K. P. SALVE: Madam, two 
of the Anandpur Resolutions, I have seen 
myself, are quite at variance with each 
other. One was shown to me by the Prime 

Minister and another by Mr. Inder Kumar 
Gujral. 

SHRI BUTA SINGH: Madam, let me 
just put one question to Aladi Arunaji. Is he 
in a position to present a copy of the so 
called Anandpur Resolution which is 
authenticated till today? There are six of 
them. Not one. On every occasion, at every 
meeting , there will be a new Anandpur 
Resolution. 

 
SHRI ALADI ARUNA alias V. 

ARUNACHALAM : I am professing 
some views. But I am not a professor 
(Interruptions) 

 SHRI ALADI ARUNA alias V. 
ARUNACHALAM: My argument 
is that the Anandpur Resolution is 
quite in consonance with the letter 
and spirit of the Resolution passed by 
the Congress Party during the free-
dom struggle. I can prove it. Go 
through that: the Rsesolution of 
Haripura Congress, 1938. You go 
through the speeches of Pt. Jawahar-
lal Nehru. His firs* speech in the 
Constituent Assembly... (Interru-
ptions) He has stated that** 

••Not recorded. 



 

SHRI   ALADI   ARUNA alias V. 
ARUNACHALAM** 

THE DEPUTY  CHAIRMAN : Mr. 
Aladi Aruna. I have not  allowed your 
to speak. Don't record   what he says. 
I have not allowed him. (Inter-
ruptions) 

SHRI ANAND SHARMA : Ma-
dam, on a point of order. In 1938... 
(Interruptions) 

THE DEPUTY CHAIRMAN : 
What he has quoted is not recorded. 
So you don't worry. 

SHRI ANAND SHARMA: The 
Constitution is crystal clear. Some 
body is challenging -------- (Interrup 
tions) 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM ** 

SHRI ANAND SHARMA: You 
have no right to challenge. This is. 
how he wants to restore his demo-
lished political credibility. 

SHRI YASHWANT SINHA 
(Bihar) : Madam... (Interruptions) 

THE DEPUTY CHAIRMAN : 
Are you yielding ? I won't say any-
thing. It is entirely up to you. 
(Interruptions) He is not yielding. 

SHRI YASHWANT SINHA : 
One minute.. -(Inter ruptions) 

SHRI BUTA SINGH : My sub-
mission is that this particular thing 
called the Anandpur Sahib Resolu-
tion is so confusing that even the 
authors do not know which is the 
Anandpur Sahib Resolution being 
talked about. What are you talking 
about ?  (Interruptions) 

SHRI ALADI ARUNA alias V 
ARUNACHALAM : You accepted" 
the interpretation as referred to the 

**Not recorded. 

Sarkaria Commission. You accepted 
the interpretation of the Anandpur 
Sahib Resolution. 

SHRI YASHWANT SINHA.: I 
had said yesterday that the Anandpur 
Sahib Resolution has been 
mentioned in the Punjab Accord. 
The Government must have that 
document. That is the authentic 
document. 

SHRI BUTA SINGH : One of 
those most confusing things about . 
the Anandpur Sahib Resolution was 
mentioned by the Sarkaria Commis-
sion which had received it from the 
then Government of' Punjab. The 
Sarkaria Commission itself has -said 
about the Anandpur Sahib Resolution 
that, it is nothing of bifurcating the 
countrye and short parating the 
country. Therefore it has been 
rejected. What else are you asking us ? 
It has met its fate. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM : We are ' 
speaking about the reference of ;the 
Anandpur Sahib Resolution to the 
Sarkaria Commission. We are not 
disputing the findings of the Sarkaria 
Commission. 

SHRI CHATURANAN MIS-
HRA (Bihar) : Why do you say that 
the Resolution is confusing ? Why 
don't you say that it is clear ? 

SHRI BUTA SINGH : They 
don't know anything about it. That is 
why I am asking them that at least 
they should know the things about 
which they are pleading in this 
august House. They must know what 
the things look like. It has been 
rejected by the Sarkaria Commission. 
Today no less a person than Prof. 
Darshan Singh Raagi, Jathedar of 
Shri Akal Takht, himself has raised 
this issue, He says : "What is this 
Resolution ?" It is not in the interest 
of the Sikhs. What are you talking 
about now. You know the fate of the 
Anandpur Sahib   Resolution.   
Sarkaria   Com- 
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mission has dealt with it and it has 
been rejected. We have said in this 
House and in the country that 
Anandpur Sahib Resolution is no-
thing but a clear step for the separa-
tion of this country which will never 
be accepted. 

Shri   Aladi   Aruna   was   saying 
something about the days  of   our 
independence movement. Madam, I 
may   remind   Mr.   Aladi   Arunaji 
again that the entire situation start-, 
ing   with   tha   freedom   movement 
was discussed by the  Constitution 
makers. Everything   was taken into 
account.   Ail   those   things   which 
had happened during those famous 
days, during   the   glorious   period 
our independence movement and at 
the end of the movement had  been 
taken into consideration. What Rash-
trapita Mahatama Gandhi had said, 
what Pandit Nehru had said, what 
other leaders had  said and what 
various other people in the country 
had said was taken into-considera-
tion. Who   says those things were 
not taken into consideration ? What 
was the net result ? The net result is 
the Constitution of India. Everything 
has been settled. That thing was   
discussed   in   the   Constituent 
Assembly not for just one session but 
for years and ultimately what was 
handed over to this nation, to this 
great country, is the Constitution of 
India. Therefore, there is no promise 
left after the Constitution of India 
was adoptd by the  people of India. 
Everything has been tak n care of. As 
Sikhs we have full freedom. We can 
go to any part  of the country like 
anybody else. This  is what has been 
done by the founding fathers of the 
Constitution and this is what has been 
given by them to this nation. There is 
nothing special for a- community or 
for a tribe in this country. Let it be 
settled once and  for all. There should 
not be any doubt on that. All the 
questions relating to various sections 
of the society, the Scheduled Castes,  
the Scheduled Tribes, minority, 
majority, etc. have been taken into   
account 

and the Constitution of India is the 
final document. There cannot be any 
question beyond the Constitution of 
India. No question can be raised. 

SHRI PARVATHANENI UPEN-
DRA : You are amending it every-
day- You have done it 64 times. 

SHRI BUTA SINGH : Yes, we 
will do it in the interest of the 
people. 

SHRI PARVATHANENI UPE-
NDRA : You are amending it every 
day. How is it a final document ? 

SHRI BUTA SINGH : It is final 
on the basic issues- It is a final 
document. (Interruptions) Final in the 
sense that after the adoption of the 
Constitution of India, there' is nothing 
for any section of the society to be 
separate or to be exclusive. India is 
one nation. Every" Indian is equally 
free to enjoy freedom in any part of 
the country. This is the finality in the 
Constitution of India. If we have made 
amendments, we have made 
amendments/to suit the requirements 
of the society. That shows our 
Constitution is so dynamic, so 
flexible that whenever the country 
needs, whenever the people need that 
there should be some adjustment, the 
Constitution always helps the people. 
But the basic thing is, let me tell Mr. 
Upendra-he is new to politics, at least 
junior to me—that the Constitution so 
far as the basic things are con -
cerned, so far as the question of 
secularism, nation, democracy and the 
sovereignty of the country is 
concerned, that has been finally deci-
ded. There cannot be any change on 
these basic things. Therefore, it is 
useless, and I should say it amounts to 
instigating the feelings of the people if 
somebody still continues to harp on 
those things which   were 
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{Shri Buta Singh] said during 
those days. These things have been 
taken into account. They have been 
finally decided, and the outcome is 
the Constitution of India. Let it be 
very clear. 

Now, Madam, coming to the 
other aspects of Punjab, I was saying 
that the President's Rule, in addition 
to fighting the most serious menace 
of terrorism, has also, keeping with 
the traditions of Punjab, the deve-
lopment-oriented people of Punjab, 
the progressive people of Punjab, 
maintained the tempo of develop-
ment in Punjab. If I were to enlighten 
the hon. House about some of the 
aspects of the achievements of Punjab 
in economic, agricultural and social 
fields, I may be permitted to just 
read two paragraphs. 

Madam,   during the  last  two 
years, Punjab has progressed   con-
siderably.  The august   House will 
kindly appreciate that the   Punjab 
growth rate came down to 3 percent 
in 1987 from 1Q per cent in 1981, It 
is again going up and expected to be 8 
per cent shortly; specially agriculture, 
horticulture, animal husbandry and  
poultry  sectors have made more than 
the progress that was targeted for 
these various sectors. Paddy, rice, 
wheat, oilseeds, cotton, sugarcane, 
fruits, vegetables, milk, poultry, etc. 
are reaching the substantial 
production figures.  During the  
disastrous  drought  year, Punjab was 
the only State in the country which 
kept its target and gave 3.5 million 
tonnes of rice to the  national   pool.   
At   this   very moment, Punjab is in 
the process of harvesting an all-time 
record of well over 12 million tonnes 
of wheat. It has exceeded the target 
fixed for it for oilseeds production by  
Technological  Mission.   The  
sugarcane and cotton productions are 
increasing at an encouraging rate and 
their quality is now being accepted as 
one of the best. It has given 885 MW 
power to its grid. Rs. 550 crores have 
been invested during this period for 

industry. 67 new units have come up 
in the industrial sector, 37 of them 
have already been commissioned. 1 
should mention that in the smali-scaie 
industrial sector, 29,951 smali-scaie 
units have been established with a 
total investment of Rs. 235.22 crores. 
In a nutshell if I were to give a list, it 
is a very, very commendable record 
of development, specially under the 
shadow of the gun when the people 
are being gunned down everyday, it 
is how the people of Punjab have 
responded. The most unique feature 
of the Punjab situation is that in the 
last five years, the terrorists, though 
they are killing innocent people, 
have not been able to create one 
single incident of communal riots in 
Punjab. 
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THE DEPUTY CHAIRMAN : 1 
shall put the amendment moved by 
Shri Malaviya to vote.   The ques- 

That in the said Resolution in 
the last line, for the words "six 
months'" substitute the words 
"three months". 

The motion was negatived. 

THE DEPUTY CHAIRMAN : 1 
shall now put the Statutory Re-
solution to vote. The question is : 

That this House approves the 
continuance in force of the Pro-
clamation issued by the President 
on the Utb. May, 1987, under 
article 356 of the Constitution in 
relation to the State of Punjab for 
a further period of six months, 
with effect from the 11th May, 
1989. 

The motion was adopted. 

THE DEPUTY CHAIRMAN : 
We have got  17 special mentions, 
and then Railways Bill and Appro-
priation   Bill. If the House agrees,, 
we will dispense with the lunch hour, 
not the lunch. 

SOME HON. MEMBERS : No, 
we can have lunch break. 

THE DEPUTY CHAIRMAN : 
The House wants to have lunch 
break. So, we adjourn for lunch till 
2.30. 

The House then adjourned 
for lunch at twenty-eight 
minutes past one of the clock. 

The House reassembled after 
lunch at thirty-two minutes past two 
of the clock, The Vice-Chairman 
(Shri  H.  Hanumanthappa),  in  the 
Chair. 

SPECIAL MENTIONS 

Centra] Assistance for Development of 
Calcutta 

SHRI SUKOMAL SEN (West 
.Bengal); Mr. Vice-Chairman, Sir, I 
am thankful to the Chairman for 
allowing me to make this Special 
Mention! 

I would like to point out that 
Calcutta, the city which was the 
Capital of India till 1911, will be 
celebrating its tricentenary of its 
birth in three months' time. It is 
most unfortunate that the Govern-
ment of India is paying attention 
only to the city of Delhi for its 
allround   development   but   it    is- 


